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O R D E R

PER SHRI PAVAN KUMAR GADALE, JM :

The revenue has filed an appeal against the order of Commissioner of

Income Tax (Appeals)-7, Bangalore passed u/s 143(3) and u/s 250 of the Income

Tax Act, 1961.
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2.     At the time of hearing, the learned Authorised Representative of the assessee

filed a letter and submitted that for the same assessment year, the Hon'ble Tribunal

in Revenue’s appeal ITA No.42/Bang/2017 heard on 14.06.2019 and passed the

orders on 28.6.2019. Whereas the Revenue has to file Revised Form No.36.  On

perusal of letter filed on 13.6.2019, the Revenue is refiling the appeal in new name.

The letter dt.12.6.2019 is read as under :
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3. We, on perusal of the letter and the submissions of the learned Authorised

Representative, found that the new Form No.36 dt.12.6.2019 was filed by Revenue

in the name of M/s. Kontoor Brands India Pvt. Ltd. (formerly known as VF Brands
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India Pvt. Ltd.).  Further the co-ordinate Bench of the Tribunal in ITA

No.42/Bang/2017 for the Asst. Year 2011-12 has pronounced the decision on

28.6.2019. Whereas against the order of CIT (Appeals)-7, Bangalore in ITA

No.70/CIT(A)-7/CO.C 2015-16 dt.7.10.2016 Revenue has filed the appeal and

Tribunal has  dismissed by order dt.28.06.2019.  Further filing of second appeal

by Revenue against the same order of learned CIT (Appeals) – 7, Bangalore for the

Asst. Year 2011-12 shall not hold good and is infructuous. Accordingly we

dismiss the appeal of the Revenue as infructuous.

4. In the result, the appeal of Revenue is dismissed.

Order pronounced in the open court on 27th Nov., 2019.

Sd/- Sd/-

(B.R. BASKARAN) (PAVAN KUMAR GADALE)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 27.11.2019.

*Reddy GP



5
ITA No.1431/Bang/2019

Copy to

1. The appellant
2. The Respondent
3. CIT (A)
4. Pr. CIT
5. DR, ITAT, Bangalore.
6. Guard File

By order

Assistant Registrar
Income-tax Appellate Tribunal

Bangalore


